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ORDERS OF THE TRIBUNAL 

 

Mear Mr. 1 .ItatiLearro& •unset 

ap-s)eariag for the A1iCant and Mr,3.D1 

Le ar!e4 Aâit ia nel StaniiAg Counsel a'e ar mc 

for the Resp.eflt5 ani erusei the 

nat!rials !lacei on record. 

For the reasan of P remsturt 

dth of his fathera*#31iCflt sUht for 

a c.massion4te .rnloyme*t to eves come the 

áistress contttic* of the family. hee' 

haiin seen pai' to the said qrievanc*, 

the A.1jC&ftt approached this Tri.Wta1 in 

the *rici*al App].iatiQfl N.76/7In that 

case the R.s.endeflts gave an undertakig 

that the qrievaflce of the ap,1iCat shall 

e lo,ked j .:ReleVaflt portion of the 

order dated 25.500 of this Triuna1 rendered 

in the said O.!i.Ne.76/97 are extracted 

heei* elow* 

Bef.rQ considerig the stand of 
the ReSpOndents#it has t 	noted 
that from the ao've recital of 
facts it is c'ear that the R0S 
..*dentS have already decided to 
'ive c,rnassionate sppeintrnent to 
the Ap1iaant on avai1aility Of 
a suitahie vacinCy.I* vje of this 
it is not necessary too into any 
facts rag arding the need for 
compassionate app.intnent fortha 
purpose of rehalilitation of the It 
fanily áfthi deceased .mpl.yee. 

xxc xxx 
xx xx. taking into account the 
perforvnarlce ,f the altca)tt in 
the test for Air craft Asst,a 
view should be taken by the 
LespoadentS regarding app.intreat 
. 	the Apl.iCant to the post of 1ir 
Craft Assistant within a period Of 
60days from the date of receipt d a 
c,y ,f this .rder and intimate the 
result to the AplicantNL 
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ever,haviag not been f*ud suitaile for the post of 

Air Craft Assistart,e was gives an offer for the post 

of C..k,g.i, the Applicant was not fauna suitaóle for 

the post of Cak;f,r which he was given an offer of 

appej rttment as Safajwal a/Sneep,r: ut apparently, the 

Applicant aia not agree with such an ,ffer,on the face 

of the undertakings given by the Respondents in  O.A. 

'.76/7,th, susequeat O,A..507/01 fLI.eê by tho 

Applicant was dispesea of on 15,5.2002,virtually with a 

iirectjon to the Respondents to provide a euital, 

employment to the Applicant either as Grard.ner,d1a1j or 

as a Peon/such similar post in Gr,r) category, 

Despite the af.resajá repeateá ,rI.ers áateê 

15.5,02(renaeree in 0.A.NO.507/01)Repeáet have not 

carea to provide a GE.D employment to the Applicant as 

yet; for which the Applicant has filed the present 

M,A,N.,597/03 in this disposed of mattr of 0.A,.507/01, 

I. the ojectian filed by the Respondents in MA No,597/03 

it has been di,closj that only 54 vacancies have been 

ear-marked for providing compassionate appointment and, 

therefore0  the Respondents have not been ahie to provide 

an employment on compassionate ground to the applicant in 

Cr,!) **st oI-"'ause of action in the present case having 

arisen long before the imposition of 54 condition0  sih an 

O*JectIOU is net sustainahie and the Respondents are leund 

døwa by their own undertakings given repeatedly and as a 

conssque1e,th R5sonde*ts are herely directed to provide 

a compassionate empioyrnt(eyen in a Gr,t) post) to the 

Applicant ar*d,jn thepeculiar ci:cumstances of the case, a'1 
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time limit of ei*ety days is her.y fixed:y wih 

timeg the ResPeAdefts sheuld previde a c,mp*ssiG*ate 

apeietrnet to the App1iot in Gr,1) post so that he 

can save hinselfJjs family fn 3taryatiGn.MA. 

No.597/03 is accordialy disposed of. 

sene copies of this order to the Resperdents 

at the cost of the apljcantand fee, eopjes of this 

order le qiven to learned cennsel for loth eides 

Learned couns ifor the applicant w%Iertakes to deposit 

thd cost of sending the order to the Respondeat,,,jthjn 

a period of seven days henc. 	 'f 
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